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Present j Shri O.P. Auinashi, counsel fbr
the applicant, i

Heard, The ifupugned order in this

case is an ordier issued under the PP Act,
^ ' i . ^ • i

1971 and of the interim
i

orders passed |by the Hon'ble Supreme Cjourt
in an S,L,P, filed against the Full Bench

Judgment in Ra;sila Ram's case^ Central

Administrative Tribunal cannot be saidi to
; ' • • i

have, atleast at psreseht, any jurisdicltion

in the matter,! The OA may, therefore,! be

returned to the applicant for nacessar'y

action in accordance uith law.

(P,C. 3A1N)
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